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CEN'IRAL ADMINIS'IRATIVE 'JRIBUNAL, ALLAl:-IABAD BENCH, 

ALLAHABAD • 
• • • • 

Original ?pplic ation No. 79 4 of 200 3. 

this the 14th day of November 12003. 

HON'BLE MRS• MEERA CHHIBBER, M.H1BER(J) 

Din-esh Kunar vidua, s/o late Ram C'naran Vidua, R/o c/o 

shyem Kishore Nayak, Karganj, near Jain Mand ir, Ma:! ical 

College, ghans t., 

Applicant. 

By ]¥:ivocate : Sri H.c. Misra. 
Ver SUS• 

1• Union of India through G.~., Central Railway, 

Bombay (CST). 

2. D.R.M., Central Railway, Jhansi Division, Jhansi. 

3. Chief Personnel Officer, Head Off ice, Central 

Railway, Bombay (CST). 

Respondents. 

By Advocate : sr i D• Awash ti. 

0 RD ER 

By this ~-A·, applicant has srught the following 

relief ( s): 

11( i) issue an order or d ira::tion to the respondents 
to give appointment to the app Ldc arrt; aga~nst any 
class III post and pay tbs salary accord 1.ngly. 

( ii) -------. 
( ii 1)------- • II 

2• It is submitted by t"'1e applicant that his father 

died on 10.1.19go \-bile in service, rut he was minor at 

that time, therefore, he gave application for compassionate 

appointment after attaining majority. V iae letter dated 

2 6. 10 • 89 W el fare In sp ec tor d ir ec tea the app 1 ic ant to 
produce the aocumen ts ( Annexure-3). He subn itted all th9 

papers, bl t no dee is ion has been taken sofar. 
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3. He has sutmt tted that since father was the sole 

earn ing member. After h is death, they are f ac ing a:: onom ic 

er isis and he is also uriemp Lcy ed , Ultimately the Welfare 

Officer sutm Lt+ed his report dated 15.10.98 holding t~erein 

it is a fit case for grant of compassionate appointment. 

still no appointment was given, so he gave a legal notice 

on 9.8.99 to the r espord ent; no. 2 without any avail. He is 

a Post Graduate and en titled for Class III post. Being 

aggrieved, he f ilea o. A• no. 1279/99 v-h ich was disposed off 

on 15.5.2001 (Anne:mre-7) with a dire= tion to a ispose off 
his r epr esen ta tion. 

4. Now the respondents have rejected his case by 

speaking order dated 27.9.2001 on the ground that emp Loyee 

died on 10.1.70, whiereas the eldest son applied for 

compassionate appointm ton 29.11.1983. His case was 

rej e::ted on 26.11.84 •. Applicant is now the s ec ond son of 

sr i Ram Charan vidua and the alleged report submitted by 

the app 1 ic ant, on ver if :ic at ion from Sri Har i Cm N igam is 
that 

found to be a forged docum t as he has stated L'ha has not 

prepar~d the said report. It is this order which is challen­ 

ged in th is O.A. on the ground that sin::e he had approached 

the Court, respondents have rejected the c as being ann::,yed 

,ii_. .u>Q» f-~~ his father d iea in course of anployment am report was 

prepared by Mr. Nigam only. He has, thus, filed this o.A. 

5. I have heard the crunsel arrl perused the pleadings 

as well. 

6• It is not a isputed by the applicant that his 
father a ied in 19 70 and his eldat: brother Sri Jagd ish 

Prasad had applied for compassionate appointment on 
29.11.1983, which was rejected on 26.11.84. 'Ihere is no 

such scheme mi.ch stipulates that each child of deceased 

can apply for ccmpass ionate 

~ 

apPointrncnt on attaining 
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the majority. 'fu.e idea of compassionate appointment is to 

tid over the sudden crisis created by the death of sole 

bread earner of the family which leaves the family in total 

aesti"b.l te condition. compassionate appointment cannot be 

sought as a matter of right or as a 1 ine of sue cession. 

J:i.pplicant has submitted that he is educated ana uneroployed, 
simply because he is unenployed it is not a ground for 

grant of compass :1.onate appointm.:mt. Th9 most important 

aspect of the matter is the applicant had relied on a 

report allege::lly prepared by Sr. Welfare Inspector, rut 

he ~s denied hav 1ng prepared any such report, therefore, 

the applicant was trying to take the benefit of forged 

document, which cannot be permitted at a11. since the case 

of his elder brother was already rej:=:ctea in 1984, applicant 

had no r igh t to again app 1 y for compass ion ate app o in trn 80 t 

in 1989. If this practice is allowed, it would defeat the 

very purpose of compassionate appointment. Even otherwise, 

since it is such an old case whe.f'8 his father l:iad d iea in 

19 70, the respondents wcu ld not even have the record s to 

verify the facts, therefore, I find no il,legality in the 

orders passed by the r espondent.s- The O.A. is accordingly 

a ism iss ed with no order as to -co s+s- 

Mll1BER (J) 

GIRISH/- 


